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Shri. Mahendra Hari Dalvi 

MLA,  

Alibaug - Murud  

 

Outward No. 1455/2022  

Date - 12/01/2022  

 

To,  

Manager,  

JSW Company,  

Dolvi - Pen  

 

Subject : Regarding discharge of chemical mixed hot water discharge from JSW company 

Dolvi, Tal. Pen into the Dharmatar creek causing adverse effects on fisheries causing severe 

damage to fisher folks.  

 

Sir,  

 

I have received your presentation from fishermen community especially around the 

Dharamtar creek near to the company premises. According to their representation local 

people are having fishing activity along with farming activity as there main source of 

income. Company is directly discharging untreated poisonous chemical water along with 

hot chemical water directly into the creek which is resulting into death of aquatic life in 

large numbers. It is causing reduction in the fish population. The fish which are caught alive 

are having strong stench of chemicals and therefore nobody is ready to purchase them. 

Therefore the fishing community are left with no option but to starve in absence of any 

source of income. Viraj Company administration is not taking cognizance of the said issue 

or they are not even redressing the grievances of the affected fisher folks.  

 

Regarding this kindly enquire about the loss caused to the fishermen and compensation in 

my constituency of Kusumbale, Kurdus, Shahbaz, Shahpur division and the area around 

Dharmatar creek, within 8 days about the people affected due to the chemical waste water 

in the area, otherwise strong public agitation will be put up. If any public order situation 

arises due to it, entire responsibility will of company administration.  

 

Yours  

 

Mahendra Hari Dalvi  
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12/2/21, 6:39 PM Gmail - Fwd: Subject : Visit by Committee constituted vide above referred order

https://mail.google.com/mail/u/0/?ik=3f22d9655f&view=pt&search=all&permthid=thread-f%3A1718039880551289018&simpl=msg-f%3A1718039… 1/2

Aniruddha Kulkarni <aniruddha1488@gmail.com>

Fwd: Subject : Visit by Committee constituted vide above referred order

1 message

samita patil <samitapatil41@gmail.com> 2 December 2021 at 18:38
To: aniruddha1488@gmail.com

---------- Forwarded message ---------

From: samita patil <samitapatil41@gmail.com>

Date: Wed, Aug 18, 2021, 13:26

Subject: Subject : Visit by Committee constituted vide above referred order

To: <sroraigad2@mpcb.gov.in>


To, 

*The Secretary,* 
MoEF

*The Chairman*
CPCB

*The Chairman*,
MPCB 

*The Director*
IIT Bombay

*The District Collector*
Raigad 

Reference : Order dated 27/05/2021 of the Hon'ble NGT in OA No. 165/2020 (Earlier 122/2015 WZ) Samita Rajendra
Patil v. Jindal Steel Works Company Ltd. & Ors. 

Subject : Visit by Committee constituted vide above referred order 

Sir, 

As per above referred order, Hon'ble NGT has constituted a Committee consisting of representatives from MoEF,
CPCB, MPCB, IIT Bombay and District Collector, Raigad. 

The said order has laid down the scope of the work which the said Committee has to perform and subsequently
submit the report. 

It has been more than 2 months that the Hon'ble NGT has passed the order, yet there has been no visit by the
Committee. We don't even have knowledge whether a committee has been constituted or not. 

Grievances raised in petition are of serious nature. Hon'ble NGT has taken a serious view of the environmental
violations of the JSW Company Ltd. 

Due to closure of natural streams by dumping of hazardous chemical waste materials, due to destruction of
mangroves and due to destruction of the Kharbandisti by the JSW Company., there were floods in Pen, Kharmachela,
Gadab, Wave, Kolwe, Beneghat, Wadkhal, Alibaug villages. Saline water from the creek entered the agricultural fields
and have rendered the land infertile. 

Air pollution due to hazardous thick black smoke has become a common affair. Citizens are being forced to breathe
that hazardous air. 

We have high hopes from the Committee and are eagerly waiting for the visit. Hon'ble Tribunal has allowed us to
accompany the Committee Members and show them the exact locations where environmental violations have taken
place. 
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12/2/21, 6:39 PM Gmail - Fwd: Subject : Visit by Committee constituted vide above referred order

https://mail.google.com/mail/u/0/?ik=3f22d9655f&view=pt&search=all&permthid=thread-f%3A1718039880551289018&simpl=msg-f%3A1718039… 2/2

Environmental Pollution is spread over large area covering Kharmachela, Gadab, Wave, Kolwe, Beneghat, Wadkhal,
Alibaug, Pen etc. 

Even on last occasion officials from MoEF and MPCB refused to see the entire area due to the distance involved. But
such excuse cannot be given by any authority under any circumstance, as it'll amount to dereliction of duty and orders
given by the Hon'ble NGT. 

MPCB and local administration is hand in gloves with the JSW Company and therefore it is earnestly requested to
you to do site inspection impartially and submit the report accordingly. 

Villagers from the above referred villages want to meet you, so kindly spare time accordingly. 

Large scale Mangrove destruction, inside and outside company premises, has already been brought on record by
Maharashtra Coastal Zone Management Authority. 

Therefore we earnestly request your goodself to give us sufficient advance notice of the inspection, visit the affected
area at the earliest and prepare a true, impartial and scientific report to be submitted to the Hon'ble NGT as early as
possible. 

*Samita Rajendra Patil*
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3/3/22, 3:14 PM Gmail - Fwd:

https://mail.google.com/mail/u/0/?ik=3f22d9655f&view=pt&search=all&permmsgid=msg-f%3A1726194702220158867&simpl=msg-f%3A1726194… 1/1

Aniruddha Kulkarni <aniruddha1488@gmail.com>

Fwd:


samita patil <samitapatil41@gmail.com> 2 March 2022 at 18:55
To: aniruddha1488@gmail.com

---------- Forwarded message ---------

From: samita patil <samitapatil41@gmail.com>

Date: Wed, Nov 3, 2021, 15:10

Subject: 

To: <chiefminister@maharashtra.gov.in>, <ccb.cpcb@nic.in>, <chairman@mpcb.gov.in>, <mpcb.cpcb@nic.in>,
<mscb.cpcb@nic.in>, <urmila.cpcb@gov.in>, <Collector.Raigad@maharashtra.gov.in>, <secy-moef@nic.in>,
<sdopen2013@gmail.com>, <sp.raigad@raigadpolice.gov.in>, <mpcbraigad@mpcb.gov.in>,
<mahamczma@gmail.com>, <sroraigad2@mpcb.gov.in>, <roraigad@mpcb.gov.in>

Cc: Shriram S Kulkarni <advshriramskulkarni@gmail.com>


*अत्यंत संवेदनशील*

अर्जदार- सौ समिता राजेंद्र पाटील . 'सुलभा सदन', प्रभुआळी , पेण जि. रायगड
संपर्क  - ९०९६००७७४१,
विषय:- मौजे खारमाचेला,ता.पेण, जि.- रायगड येथे JSW कं . यांचे कडुन कांदळवन कत्तल के ली असुन अधिक व मोठ्या प्रमाणावर
कांदळवन कत्तल होणार असल्याने तात्काळ प्रतिबंधात्मक कारवाई करणे बाबत. 
 महोदय, मी सौ.समिता राजेंद्र पाटील आपणास विनंती करीत आहे की, मौजे खारमाचेला, ता.पेण ,जि. रायगड येथे JSW कं . द्वारे  मोठ्या
प्रमाणावर के मिकल वेस्ट चे प्रचंड भराव टाकू न तथा तोड करून कांदळवन कत्तल करण्यात आली आहे. त्याच प्रमाणे न्यायालये व प्रशासकीय
कार्यालये यांच्या दिवाळीच्या सुट्टी चा फायदा घेऊन, के मिकल वेस्ट चे भराव तथा स्थानिक कं त्राटदार यांच्या मार्फ त मोठ्या प्रमाणावर
कांदळवन कत्तल होणार असल्याची खात्रीशीर माहिती मिळाली आहे. तरी सदर कांदळवनाची नव्याने कत्तल होऊ नये या करीता तात्काळ
प्रतिबंधात्मक कारवाई करावी.
                             आपली नंम्र 
                 सौ. समिता राजेंद्र पाटील
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Email to Chief Minister and other Authorities 

 

Very Sensitive 

 

Applicant - Sou Samita Rajendra Patil, Sulbha Sadan, Prabhu Ali, Pen, Dist. Raigad 

 

Contact number - 9096007741  

 

Subject : JSW company has destroyed mangoes in village Karmachela taluka Pen district 

Raigad, there is a possibility that mangroves are going to be cut on more and larger scale 

and therefore preventive action needs to be taken.  

 

Sir,  

 

I Sou. Sumitra Rajendra Patil would like to request you that JSW company has destroyed 

mangoes in a large scale and have dump huge amounts of chemical waste over it at village 

Kharmachela taluka Pen, district Raigad. Escorts and government offices are having 

Diwali vacations taking advantage of the same situation reliable information has been 

received that JSW company is going to cut mangroves on a larger scale and is going to 

dump large amounts of chemical waste through contractors. Airport action needs to be 

initiated to prevent destruction of mangroves on an urgent basis.  

 

Yours sincerely 

 

Sou. Samita Rajendra Patil  
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OFFICE OF THE RANGE FOREST OFFICER, WADKHAL 
 

At - Wadkhal, Tal. Pen, District Raigad Phone No. 02143-269255  

email - rfowadkhal1@gmail.com  

 

Subject - JSW company today dated 1/11/2019 have started dumping chemical waste 

through which land is rendered infertile at village Kharmachela taluka Pen district Raigad.  

 

Outward No. B/11/Survey/190/2020-21  

Wadkhal - 18/11/2021  

 

To,  

 

Sou. Samita Rajendra Patil,  

Sulbha Sadan Prabhu Ali 

Pen 

 

Reference : letter from sub divisional officer print sub division bearing no. 

UViA/Landrelated/JSW Company Pen Mangroves Complaint/2021/2251/Date - 1/11/2021 

received by this office on 11/11/2021  

 

According to the above reference, complaint has been received from the office of sub 

divisional officer filed by Sou. Samita Rajendra Patil, Sulbha Sadan Prabhu Ali Dist Raigad 

regarding dumping of chemical waste through which agricultural land is rendered infertile 

by JSW Company Dolvi on 1/11/2021 at village Kharmachela. Mangroves are being 

destroyed on large scale regarding that email send to to additional collector Raigad Alibag 

has been received by this office on 11/11/2021 for conducting enquiry.  

 

Regarding that you are inform to remain present in person for conducting the enquiry on 

23/11/2021 in morning at 11:00 at the locations mentioned by you in your complaint. If you 

don't remain present, it will be assumed that you don't have any interest and don't have 

anything to state and your application will be decided accordingly.  

 

 

Range Forest Officer,  

Wadkhal (S)  
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Date : 20/01/2022  

 

To,  

Ld. District Collector, 

Raigad District 

Applicants :  

1) Sou. Samita Rajendra Patil, applicant in Hon'ble National Green Tribunal petition 

(165/2020) and Hon'ble Bombay High Court (1107/2020)  

2) Adv. Mahesh Mohite - District President BJP 

3) Shri. Mahesh Pore - Maharashtra Vice President MNS Vehicular Sena  

4) Adv. Kashinath Jagannath Thakur, General Secretary Prahar Janashakti Party Raigad 

5) Shri. Swarup Pramod Ghosalkar, Journalist, Social Activist, Shiv Sena Pune City  

6) Shri. Rajendra Shankar Patil, Social Activist  

7) Firoj Latif social activist 

For communication : samitapatil41@gmail.com, 9096007741, Sulbha Sadan Prabhu Ali 

Pen  

 

Subject : During preparation of Panchanama regarding destruction of mangroves by JSW 

Company, many people obstructed the proceedings, pushed and threatened us for taking 

back the complaint, Range Forest Officer, Revenue Officers and Police Officers prepared 

the Panchanama favourable to the Company, regarding that.... 

 

Sir,  

We undersigned below are members of various political parties and are active social 

activists. We have filed various complaints time and again against the the JSW company 

dolvi regarding the destruction of mangroves. Especially after complaints made regarding 

destruction of mangroves at Karmachela Department, preparation of panchnama men and 

women were brought in by the company in 5-7 cars (Eco Taxi) organised by the company 

and abuse the complainants and physically harass them. It is question of our livelihood. You 

are not locals of this area what is your concern, is what they say. Take back the complaint 

otherwise we will not let you go away alive. Complainant gets afraid and he agrees. 
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Government officials including Forest Conservation Officers Revenue Officers write down 

that the complaint has been withdrawn and take signatures from the rented goons which have 

been brought in by the company on the already prepared panchnama. After requesting for 

police protection police only ensure that there is no physical altercation. Whereas Police 

protection is required for preparation of the panchnama in a peaceful and safe environment.  

This incident was first faced by Shri Mahesh Mohite and videos showing sleeping physically 

abused have been made viral on social media and he has been defamed.  

 

On 23/11/2021 Sou. Samita Rajendra Patil, applicant in Hon'ble National Green Tribunal 

petition (165/2020) and Hon'ble Bombay High Court (1107/2020) was treated similarly. But 

local villagers who have come out in support of Smita Patil, it was revealed that not all 

people are locals of Kharmachela. And you to support of the local villagers the rented goons 

fled away. But between forest officials have conspired with the Company, Samita Patil, 

Rajendra Patil, Sunil Kothekar and other local farmers inspite of repeatedly showing the 

right spots, the Forest Officer Swati Dubray Dinesh Patil Temkar and Bhagwan Pedhavi and 

others suddenly produced an already prepared panchnama and demanded signatures and in 

spite of repeated requests for preparation of proper panchnama signatures were taken from 

the outside people who had been brought in and the said officers left and the entire incident 

has been videographed and has been submitted.  At the time of sad incident journalist and 

social activist Shri Swarup Ghosalkar and immediately later on for filing police complaint 

at Wadkhal Police Station, Sou. Samita Patil went but those officers refused to to take the 

complaint and told her to given application and Smita Patil has given the registration number 

of the vehicles.  

 

Shri Mahesh Pore has experienced these incidents twice. On 24/12/2021 while preparation 

of panchnama many people came and threatened him for his life and compelled him to take 

back his complaint. Attacking Shri Mahesh Pore and comparing him to withdraw his 

complaint was pre-decided conspiracy and the same was already informed by Mr Pore to 

Rajendra Patil via phone. Accordingly Mahesh Pore had requested Police security. But 

police and other government authorities did nothing. Thereafter Mahesh Pore filed 

complaint by giving the name of the goons. It includes Tulshidas Kothekar, Ankush Mhatre, 

Amol Mhatre, Vijay Mhatre and Parshuram Mokal. After watching the viral video local 
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people recognised the following people as local residents of Kharmachela but they had sold 

their land to the company including Mahendra Mahadev kothekar, Narayan Jairam kothekar, 

Parshuram Krishna kothekar, Dharmaji Bhiva kothekar in addition to these people from 

Devali and Kharpole like Tulshidas Kothekar, Laxman Joma Kothekar, Prashant Dattaram 

Mhatre and Kiran Ture are no way concerned with Kharmachela Revenue Division. 

According to the information obtained, these people are contractors of the company and it 

was further revealed that Tulsidas kothekar indulges into arsonary in the village on a 

payment of Rs 400/-.  

 

Sir it is seen that government officials are not taking any cognizance of the interference in 

preparation of government panchnama. Therefore criminal charges should be filed against 

the above mentioned goons for interference into government work and for intentional 

preparation of wrongful panchnama and for dereliction of duty ee thereby indirectly e 

working hand ine globes with the said criminals, disciplinary proceedings should be initiated 

against such ering officials. It should further be taken by serious cognizance that this is if 

we planned conspiracy by all the goons, JSW Company Forest Officers Revenue Officers 

Police Officers. Therefore it is requested that thorough enquiry should be made and care 

should be taken that such incidences should not again repeat and accordingly directions 

should be issued to the necessary e government officials.  

 

Yours faithful 

 

Samita Rajendra Patil 

 

Adv Mahesh Mohite 

 

Mahesh Pore 

 

Adv Kashinath Jagannath Thakur 

 

Swarup Pramod Ghosalkar 

 

Rajendra Shankar Patil 

 

Firoz Latif        .  
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PANCHANAMA 
 

Pancha - 1) Shri. Janardan Atmaram Tandel, age 63 years, education - matric, residing at Dolvi, 

Tal. Pen, number 9167606603  

 

2) Shri. Raghunath Changu        , age 74 years, education - matric, residing at Kharpol, Tal. 

Pen, number 9527330221  

 

We the undersigned Pancha residing at Devli and Kharpol, we were called as Panchas today 

on 23/11/2021 at 11:00 by Range Forest Officer, Wadkhal, Forester Gadab, Revenue Officers 

Pen, Police Officers Wadkhal and          staff, we came at the location near to the creek at 

Kharmachela. Forest Officers Wadkhal read out to us letter dated 18/11/2021 bearing no. 

A/11/Survey/191/2020-21, Wadkhal and told us that, "to verify the complaint made by Sou 

Samita Rajendra Patil of Pen, dumping of chemical waste near to creek by JSW Company 

Dolvi and have destroyed mangroves. Accordingly you Panchas should observe the said facts. 

Accordingly we are writing down the Panchanama below.  

 

Today on 23/11/2021 we Panchas were present at the given location alongwith the Forest 

Officers, Revenue and Police Officers, complainant Samita Rajendra Patil, JSW Company 

officers. Revenue Officers told us that the said location is coming in village Kharmachela 

according to the revenue maps with them. We are satisfied by the same. We are able to see the 

chemical waste and slag dumped by JSW Company near to the creek banks. The said material 

has been dumped on Baandi Baandh, Kharfuti plant variety is visible more or less on both the 

side of the dumped material.  

 

Similarly we Panchas were told by the villagers of Karmachela who were already present on 

the site that, the said material has been dumped on the Baandh Bandisti to prevent Creek water 

entering the agricultural fields. Forest Officers took measurements of the dumped material on 

the Baandh Bandisti which are as follows - 1) 7 metres wide, 2) 26 metres in length, 3) 30 

metres wide (near to the iron bridge) the GPS readings of the location are N 18°67' 7294 and 

E 073° 04 49'. Similarly the Forest Officers told we Panchas that according to the complaint 

filed by the complainant Samita Rajendra Patil, they have filed Forest Offence number E-

O3/2020-21 dated 15/02/2020 under the Indian Forest Act, 1927. No fresh dumping of 

chemical waste or cutting of Kharfuti mangroves has been observed at site. Forest Officers told 

us that in the said complaint there is no mention of any survey number / Gat number.  
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This panchnama has been prepared by doing the site visit and has been told to forest officers, 

husband return accordingly, has been read out aloud, panchnama has been written down rightly 

we Panchas have signed below in full consciousness.  

 

Place Village Kharmachela. Location.  

 

Date :23/11/2021  

Time : Morning 11:20 to afternoon 14:25  

 

 

 

Signed  

 

Janardan Atmaram Tandel  

 

Raghunath Changu          
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To,  

 

Applicant - Sou Samita Rajendra Patil Sulbha Sadan Prabhu Ali Pen Dist Raigad number 

9096007741  

Email : samitapatil41@gmail.com  

 

Reference : 1) National Green Tribunal petition number 165/2020 ( original no. 122/2015)  

2) Hon'ble High Court petition no. 1107/2020  

3) Petition no. 1643/2019  

 

Subject : 1) While preparation of the panchnama regarding destruction of mangroves at 

village Kharmachela taluka Pen, Wadkhal Division Officers conspired with JSW Company 

and inspite of the complainant and other villagers showing the right location, preparation of 

advance Panchanama of the location which wasn't even mentioned in the complaint and 

demanding of signature on it, Govt officials are facilitating JSW Company in destruction of 

mangroves, and regarding immediate suspension and initiation of disciplinary enquiry 

against erring officials for dereliction of the duty namely Shrimati Swati Dubray, Dinesh 

Patil, Temkar, Bhagwan Pedavi.  

 

2) At village Kharmachela survey no. 94 construction of North South bridge is going on, on 

the southern side of the same range mangroves are destroyed by during them under the 

chemical waste dumping. Therefore the violation site needs to be inspected by senior 

officials (other than Wadkhal Forest Division). Even if mangroves have been buried, for 

verifications the site needs to be dug up and the waste material dumped needs to be 

removed.  

 

Sir, 

 

So Sumitra Rajendra Patil I am a social activist and I have filed cases in Hon'ble NGT Case 

no. 165/2020 (original no. 122/2015), violation of directions issued by Hon'ble High Court 

for mangrove conservation in Petition No. 1643/2019 have filed petition no. 1107/2020 for 

violation of those directions,  against JSW Company dolvi taluka Pen district Raigad for 

destruction of environment destruction of mangroves pollution and other issues and the same 

cases are pending in the respective courts.  
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Sir, at village Kharmachela on 1/11/2021 destruction of mangroves by dumping of waste 

material on mangoes has again done by JSW Company. I have already made complaints to 

you and other government authorities on the same day. On the said land that is on survey 

no. 94 and adjoining lands, construction of bridge is being undertaken by the company. 

While Construction of the said bridge the directions which have been issued by the 

honorable High Court in writ petition number 1643 of 2019 are violated blatantly. Inspite of 

destruction of mangroves on 1/11/2021 as no action was being taken and after understanding 

the real story farmers leader Minister Bacchu Kadu issued directions on phone on 

11/11/2021 to the Tehsildar Pen and on 12/11/2021 letter was issued to the Collector 

Raigadh directing him to take action. Accordingly after 23 days of destruction of mangroves, 

joint panchnama was decided to be held on 23/11/2021. We reached on the appointed time 

and Forest Officers Revenue Officers Company Officers arrived. After we and company 

people explained our respective contention, Panchanama work preparation began, by 

imitating taking of measurements at 2-3 locations, by taking out already prepared 

panchnama we were demanded to sign the same along with the villagers, when we and other 

villagers were assigning the panchnama we were pushed and show by people who are having 

no concern with our complaints, in spite of repeated complaints regarding dumping of waste 

material on carbon Drishti and the said jumping being 3 years old and by showing that 

offences have been filed the entire exercise was closed. It was conveyed to the officials that 

the place where all of us were standing was the same place where in mangrove have been 

buried under the chemical waste material which was clearly visible and we even conveyed 

that the Panchanama is not related to my and our farmer's complaints. Complaint is regarding 

that and accordingly prepare the panchanama. We even clarified that otherwise we wont 

sign it. In spite of clear visibility e of the waste material dumped on the mangroves the same 

was conveniently collected and by conspiring with JSW company, officer responsible for 

conservation of mangroves and public servant responsible for doing duty, Govt Officer 

Swati Dubray, Dinesh Patil, Bhagwan Pedhavi, Temkar and others indirectly have help in 

destruction of the mangroves. Therefore suspension orders need to be issued against the 

earring officials and disciplinary enquiry needs to be done.  

 

Similarly -  

At village Kharmachela survey no. 94 construction of North South bridge is going on, on 

the southern side of the same range mangroves are destroyed by during them under the 
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chemical waste dumping. Therefore the violation site needs to be inspected by senior 

officials (other than Wadkhal Forest Division). Even if mangroves have been buried, for 

verifications the site needs to be dug up and the waste material dumped needs to be removed, 

regarding that.... 

 

[*I reached the place on appointed time at 11:00, forest, revenue and company officers were 

present there. The moment action started unknown men and women (25-30)  came in 7 to 8 

arranged by JSW Company. The said men and women had no concern with villagers of 

Karmachela or with the preparation of panchnama tried to obstruct the proceedings and 

abused and threatened us, alleging us that we are not locals and we don't have any concern 

regarding mangrove destruction, don't you have children. Around that time I called Wadkhal 

Police Inspector and sent messages to seniors, police arrived and this mob moved went away, 

we lodged a complaint regarding the incident at Wadkhal Police Station, but the way of 

argument done by the mob and the way already prepared Panchanama which was brought 

by the Forest Officers, both these are same and it is a conspiracy by the Company for calling 

the people and for the benefit of the Company. Inspite of repetition of such incidents 4-5 

different times, still is it like that not even a single time the said Officers have never 

complained to the Police? ]  
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Date : 20/01/2022  

 

To,  

Ld. District Collector, 

Raigad District 

Applicants :  

1) Sou. Samita Rajendra Patil, applicant in Hon'ble National Green Tribunal petition 

(165/2020) and Hon'ble Bombay High Court (1107/2020)  

2) Adv. Mahesh Mohite - District President BJP 

3) Shri. Mahesh Pore - Maharashtra Vice President MNS Vehicular Sena  

4) Adv. Kashinath Jagannath Thakur, General Secretary Prahar Janashakti Party Raigad 

5) Shri. Swarup Pramod Ghosalkar, Journalist, Social Activist, Shiv Sena Pune City  

6) Shri. Rajendra Shankar Patil, Social Activist  

7) Firoj Latif social activist 

For communication : samitapatil41@gmail.com, 9096007741, Sulbha Sadan Prabhu Ali 

Pen  

 

Subject : During preparation of Panchanama regarding destruction of mangroves by JSW 

Company, many people obstructed the proceedings, pushed and threatened us for taking 

back the complaint, Range Forest Officer, Revenue Officers and Police Officers prepared 

the Panchanama favourable to the Company, regarding that.... 

 

Sir,  

We undersigned below are members of various political parties and are active social 

activists. We have filed various complaints time and again against the the JSW company 

dolvi regarding the destruction of mangroves. Especially after complaints made regarding 

destruction of mangroves at Karmachela Department, preparation of panchnama men and 

women were brought in by the company in 5-7 cars (Eco Taxi) organised by the company 

and abuse the complainants and physically harass them. It is question of our livelihood. You 

are not locals of this area what is your concern, is what they say. Take back the complaint 

otherwise we will not let you go away alive. Complainant gets afraid and he agrees. 
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Government officials including Forest Conservation Officers Revenue Officers write down 

that the complaint has been withdrawn and take signatures from the rented goons which have 

been brought in by the company on the already prepared panchnama. After requesting for 

police protection police only ensure that there is no physical altercation. Whereas Police 

protection is required for preparation of the panchnama in a peaceful and safe environment.  

This incident was first faced by Shri Mahesh Mohite and videos showing sleeping physically 

abused have been made viral on social media and he has been defamed.  

 

On 23/11/2021 Sou. Samita Rajendra Patil, applicant in Hon'ble National Green Tribunal 

petition (165/2020) and Hon'ble Bombay High Court (1107/2020) was treated similarly. But 

local villagers who have come out in support of Smita Patil, it was revealed that not all 

people are locals of Kharmachela. And you to support of the local villagers the rented goons 

fled away. But between forest officials have conspired with the Company, Samita Patil, 

Rajendra Patil, Sunil Kothekar and other local farmers inspite of repeatedly showing the 

right spots, the Forest Officer Swati Dubray Dinesh Patil Temkar and Bhagwan Pedhavi and 

others suddenly produced an already prepared panchnama and demanded signatures and in 

spite of repeated requests for preparation of proper panchnama signatures were taken from 

the outside people who had been brought in and the said officers left and the entire incident 

has been videographed and has been submitted.  At the time of sad incident journalist and 

social activist Shri Swarup Ghosalkar and immediately later on for filing police complaint 

at Wadkhal Police Station, Sou. Samita Patil went but those officers refused to to take the 

complaint and told her to given application and Smita Patil has given the registration number 

of the vehicles.  

 

Shri Mahesh Pore has experienced these incidents twice. On 24/12/2021 while preparation 

of panchnama many people came and threatened him for his life and compelled him to take 

back his complaint. Attacking Shri Mahesh Pore and comparing him to withdraw his 

complaint was pre-decided conspiracy and the same was already informed by Mr Pore to 

Rajendra Patil via phone. Accordingly Mahesh Pore had requested Police security. But 

police and other government authorities did nothing. Thereafter Mahesh Pore filed 

complaint by giving the name of the goons. It includes Tulshidas Kothekar, Ankush Mhatre, 

Amol Mhatre, Vijay Mhatre and Parshuram Mokal. After watching the viral video local 
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people recognised the following people as local residents of Kharmachela but they had sold 

their land to the company including Mahendra Mahadev kothekar, Narayan Jairam kothekar, 

Parshuram Krishna kothekar, Dharmaji Bhiva kothekar in addition to these people from 

Devali and Kharpole like Tulshidas Kothekar, Laxman Joma Kothekar, Prashant Dattaram 

Mhatre and Kiran Ture are no way concerned with Kharmachela Revenue Division. 

According to the information obtained, these people are contractors of the company and it 

was further revealed that Tulsidas kothekar indulges into arsonary in the village on a 

payment of Rs 400/-.  

 

Sir it is seen that government officials are not taking any cognizance of the interference in 

preparation of government panchnama. Therefore criminal charges should be filed against 

the above mentioned goons for interference into government work and for intentional 

preparation of wrongful panchnama and for dereliction of duty ee thereby indirectly e 

working hand ine globes with the said criminals, disciplinary proceedings should be initiated 

against such ering officials. It should further be taken by serious cognizance that this is if 

we planned conspiracy by all the goons, JSW Company Forest Officers Revenue Officers 

Police Officers. Therefore it is requested that thorough enquiry should be made and care 

should be taken that such incidences should not again repeat and accordingly directions 

should be issued to the necessary e government officials.  

 

Yours faithful 

 

Samita Rajendra Patil 

 

Adv Mahesh Mohite 

 

Mahesh Pore 

 

Adv Kashinath Jagannath Thakur 

 

Swarup Pramod Ghosalkar 

 

Rajendra Shankar Patil 

 

Firoz Latif        .  
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SHUBHA PRABHAT 
 

DANGER OF ACCIDENTS ON DHARMATAR BRIDGE DUE TO COAL 

DUST EMITTED FROM JSW COMPANY 
 

Gadab/Avantika Mhatre  

 

Demand of enquiry 

 

Company having good production capacity in in Pen Taluka, JSW Company it is also 

contributing towards pollution and the coal Ash which is emitted in the atmosphere is likely 

to cause accidents on Dharmatar bridge. There is a possibility of bikes which are running 

on this bridge of meeting accidents due to to accumulation of coal dust on the road of the 

bridge. Coal dust emitting from the company in the atmosphere has accumulated in layers 

on the Dharmatar bridge due to which it has been observed that many two wheeler riders 

have skid of the road and met with accidents.  

 

At times the emission of the coal dust is so severe that it affects the visibility in the area. 

When enquiries were made to company officials regarding this they did not give satisfactory 

answers. Citizens have got afraid due to the severe air pollution spread in the atmosphere 

by the JSW Company. At times it is either due to to the dost in the air or the loud dangerous 

noises coming out of the company is causing serious inconvenience to the lives of the locals. 

None of the local villagers are raising this issue with the Company and therefore the 

Company has gotten bold.  

 

Whoever raises their voice against the Company, they are silenced. Regarding this local 

journalist Suresh Mhatre is going to raise the issue with Maharashtra Pollution Control 

Board.  
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